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After rejecting the request for adjournment submitted by
the appellant, we have taken up the matter for final disposal.
Accordingly, heard the learned A.R. appearing for the Revenue.
From the record, we note that the short question involved in the
present appeal is as to whether the activity of sale or transfer of
export license by the licensee who is engaged in the
manufacture of sugar involves any element of service so as to

make them liable to pay service tax. We note that Hon’ble
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Supreme Court in the case of M/s Vikas Sales Corporation vs.
Commissioner of Commercial Taxes reported at 2017 (354)
E.L.T. 6 (S.C.) as also in the case of M/s Yasha Overseas vs.
Commissioner of Sales Tax reported at 2015 (322) E.L.T. 7
(S.C.) have decided the issue. We also note that the issue stands
decided by the Tribunal in the case of M/s Daurala Sugar Works
vs. Commissioner of Central Excise & Service Tax, Meerut dated
12/11/2018 vide Final Order No0.72819/2018 vide which by
following the same decision and also in the case of Vikas Sales
Corporation and Yasha Overseas it stands held that sale of right
and privileges of export of sugar quota amounts to sale of goods
and there is no service involve in the transaction. We therefore

set aside the impugned order and allow the appeal.

(Dictated and pronounced in open court)
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